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CONTACT DETAILS

BETWEEN 

......... APPLICANTS 

1. Charan Bhatt

Room No. 2, Vartak Compound,

Near Akansha Tower, Achole Road,

Nalasopara (East), Mumbai - 401209

Thro’ :

Email : cb181991@gmail.com

Phone : 9359387177

V E R S U S

........ RESPONDENTS 

1. Environment and Climate Change Department,

Govt of Maharashtra

New Administrative Bhavan, 15th Floor,

Madame Kama Road, Mantralaya,

Mumbai - 400032

Thro’ : Principle Secretary

Email : mah-env@nic.in

Phone : 022-22029388

2. District collector of Palghar

District Collector Office

2nd Floor, Parshwnath 9, Bidco Naka,

District: Palghar, Mumbai - 401404

Thro’ : 

Email : collcctor.palghar@maharashtra.gov.in 

Phone : 02525-253111
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3. Commissioner of Vasai Virar Municipal

Corporation

Bazzar Ward, Opp Virar Police Station,

Virar (East), Mumbai - 401209

Thro’ :

Email : commissioner.vvmc@gov.in

Phone : 0250-2525105

4. Y. Shiva Reddy Deputy Director of the Town

Planning Department

Head Office, VVCMC Bazzar Ward,

Opp Virar Police Station, Virar (East),

Mumbai - 401209

Thro’ :

Email : ddtp.vvmc@gov.in

Phone : 0250-2525105

5. Ujjwala Bhagat

Tahasildar of Vasai under Palghar District

Zenda Bazaar Road, Koliwada, Vasai West,

Vasai-Virar, Mumbai - 401201

Thro’ :

Email : tahvasai@gmail.com

Phone : 0250-2322007

6. Mitali Dhangar

Engineer of Vasai Virar Municipal Corporation

Town Planning Department, Head Office,

VVCMC Bazzar Ward, Opp. Virar Police Station,

Virar (East), Mumbai - 401209

Thro’ :

Email : ddtp.vvcm@gov.in

Phone : 0250-2525105
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7. Mandal Adhikari Mandvi Office

Talathi Office, Shirsaad Fata, Mandvi,

Tal: Vasai, District: Palghar, Mumbai - 401303

Thro’ :

Email : tahvasai@gmail.com

Phone :

8. Mona Atul Patel

M/s. Nirmal Developers,

Room No. 270, 1st Floor Madano Complex,

A.K. Marg Bandra, Mumbai - 400051

Thro’ : 

Email : 

Phone : 9892277226

9. Mohammad Yusuf Abdul Latif Qureshi

Paterner of Nirmal Developer and Sagar Developer

Room no. 270, 1st Floor Madano Complex,

A.K. Marg Bandra, Mumbai - 400051

Thro’ : Mr Mohammad Qureshi 

Email : zeeshan.qgroup@gmail.com; 

sagardevelopers003@gmail.com 

Phone : 9892277226 

10. Ajay Wade & Associate Architect

A/6, 1st Floor, SAI Tower, Ambadi Road,

Vasai (West), Mumbai - 401208

Thro’ : 
Email : projects@ajaywade.in 
Phone : 9890150927
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11. Shah Gattani Consultants, Architect and

Engineers

Address: 103 Lucky Palace, Station Road,

Vasai (West), Mumbai - 401202

Thro’ : 
Email : 
Phone : 9969111111
 

12. Sanjay Narang, En-con architectural &

structural Works and project consultant

G/7-8 ''D" Wing, Sethi Palace,

Ambadi road, Mumbai - 401202

Thro’ :  
Email : encon4@gmail.com, 

enconl@rediffmail.com 
Phone : 0250-2336318 
 

13. City Industrial Development Authority

CIDCO Bhavan CBD-Belapur,

Navi Mumbai - 400614

Thro’ : Chairman

Email : srlo@cidcoindia.com

Phone : 022 - 67918100

14. Central Pollution Control Board

Regional Director, Pune

Survey No. 110, Dhankude Multi-Purpose Hall,

Baner Road, Baner, Pune - 411045

Thro’ :  

Email : ccb.cpcb@nic.in 

bksharma.cpcb@nic 

Phone : 020 - 29912772  

020 - 29912773 
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15.  Maharashtra Pollution Control Board 

Regional Director,  

Plot No P-30, 5th Floor Office Complex Building, 

Mulund Check Naka, Thane – 400604 

Thro’ : Shri. Ravindra Andhle, RO Thane 

Email : rothane@mpcb.gov.in 

mpcbthane@mpcb.gov.in 

Phone : 022 - 25802272 
 

16.  Water Resources Department Maharashtra 

Hutatma Rajguru Chowk, Madam Kama Marg, 

Mantralay, Mumbai - 400032 

Thro’ : Principal Secretary 
Email : psecwr.wrd@maharashtra.gov.in 
Phone : 020-22023038 
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ABBREVIATIONS

Short Full-form 

C2O ‘Consent to Operate’ 

CAC Consent Appraisal Committee 

CC Consent Committee 

CCA Cultural Command Area 

CIDCO City Industrial Department Corporation 

CPCB Central Pollution Control Board 

CRPC Code of Criminal Procedure 

DG Diesel Generator 

EC Environmental Clearance 

EMP Environmental Management Plan 

FSI Floor Space Index 

IPC Indian Penal Code 

MoEFCC Ministry of Environment Forest & Climate 
Change 

MPCB Maharashtra Pollution Control Board 

NGT 
(WZ) 

National Green Tribunal Western Zone 

NOC No Objection Certificate 

OA Original Application 

OWC Organic Waste Convertor 

RD & 
WCD 

Rural Development and Water 
Conservation Department 

RWH Rain Water Harvesting 

SEAC State Expert Appraisal Committee 

SEIAA State Environmental Impact Assessment 
Authority 

STP Sewage Treatment Plant 

TBUA Total Built-up Area 

VVCMC Vasai Virar City Municipal Corporation 

WRD Water Resource Department 
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DAIRY OF EVENTS

YYYY-MM-DD Events 

2023-11-10 Environmental Clearance Letter 

2023-08-22 Consent to Establish Copy 

2023-04-28 Letter of UDD written to the 
Commissioner, VVMC 

2023-03-27 Development Permission Lette from 
VVMC 

2023-02-22 Revised Development Permission 
Letter from VVMC 

2022-11-01 Revised Development Permission 
Letter from VVMC 

2010-03-30 Part Plinth Completion Certificate 
for Wing E 

2009-06-09 Part Plinth Completion Certificate 
for Wing D 

2009-03-16 Part Plinth Completion Certificate 
for Wing F 

2009-02-05 Part Plinth Completion Certificate 
for Wing C 

2009-01-14 Part Plinth Completion Certificate 
for wings A, B & C 

2008-09-02 Commencement Certificate 
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MOST RESPECTFULLY 

SUBMITTED 

1. I am Mohammad Yusuf Abdul Latif Qureshi,

adult, Respondent No.9, partner in M/s Sagar 

Developers, that are the Power of Attorney (PoA) 

holder and development rights owner of the impugned 

plot in this matter. I have gathered knowledge and 

information from records and have the authority to file 

this affidavit, which I hereby do, on solemn affirmation 

and oath, as hereunder. 

2. Respondent No.9 categorically denies that

there existed any pond from the year of possession of 

the plot by the respondent, from January 2008 as M/s 

Sagar Developers. 

3. Respondent opposes this Original Application

on the following points of merit and law, including 

limitation, maintainability. 

4. JURISDICTION & MIANTAINABILITY:

There is no ‘substantial question related to 

environment’ as defined in 2(m), Barred by limitation 

as the cause of action OR dispute within last 5 years, 

seeking ‘relief, compensation and restitution’. The OA 

is dated 28/07/2023 and the cause of action is the 

levelling of the pond, which is alleged to be in existence 

prior to 5 years in time frame. This barred by limitation. 
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a) Application was filed on 28/07/2023. Prior to 

that, the Revised Building Plan was sanctioned on 

22/02/2023. EC was granted on 10/11/2023. 

'Consent to Establish' was granted on 

22/08/2023. None of these sanctions, clearances 

OR consent has been challenged by way of appeal 

before any appropriate authority. 

5. The alleged impugned pond of 2,917 m2 was

always shown in private land of area of 26,810 m2. It 

never had any access to private public OR usage. 

6. The alleged Pond is NOT a formal existing

water body on record of Irrigation Department OR 

VVMC as Lake / Reservoir / Lagoon. Pond can’t be 

described merely by area for its social, environmental 

and ecological relevance. Its depth, period of existence 

during the year, total volume of water contained in the 

peak monsoon period and use of that water for the 

society, neighbourhood, farmland, ecology OR 

environment is not mentioned anywhere. Any relatively 

low lying area can gather the water in it as long as it is 

not drained naturally through storm drain OR due to 

evaporation in few hours or days. 

7. There was no physical verification of the

presence of pond in any document. The unsupported, 

unverified, unclaimed documentation error as 

originated continued till it was challenged or denied 
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based on the facts and site verification. The vacant 

lying land without any value, utility or cognizance 

remained as it is, unattended, unutilized and hence no 

one probably even went through the incorrect records 

to challenge them. 

8. Whereas the correction of drafting error and

mention in is approved based on the physical 

verification. [ Ax. 13, JCR Page No. 341, Point No. 

36]. 

9. The Commissioner, VVMC has already

ascertained the absence of pond on site, through 

physical verification. The building plan is sanctioned on 

22/02/2023. The proposal was further sent to UDD for 

their approval / clarification. 

10. The UDD has already issued clarification on

28/04/2023 that such powers of correcting drafting 

error are with Planning Authority, i.e. The 

Commissioner of the Corporation under Clause 2.5 of 

UDCPR 2020. 

11. Respondent states that the applicant has filed

this application on 28/07/2023, based on incorrect 

information and the incorrect entry in the document. 

This error was challenged by the Respondent as 

erroneous and has been now rectified after following 

due process of law. 
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b) AND hence nothing survives in this matter. 

12. Respondent has taken the development

rights in respect of this plot by agreement on 

22/01/2008. At the time of possession, the plot was 

vacant, flat and levelled and there was no pond on this 

plot. The contours of the plot with reference to the 

ground level nearby are matching. 

13. Respondent states that Joint Committee had

visited the site on 12/02/2024 and seen the site. The 

report filed by them is on record. Respondent by and 

large agree with the report except the fact that letter 

dated 23/04/2023 by UDD written to the 

Commissioner, VVMC has not been taken by them on 

record and hence not considered.  

14. The D.P. was prepared by CIDCO based on

the information that might have been available with 

them at that point of time, prior to 2007. But there 

appears to be no record, relevance OR site verification 

done of the fact as to whether there is any pond on-

site present physically. 

15. The impugned pond appears to be only on the

D.P. map of CIDCO which has not been seen, inspected, 

verified by anyone. Unfortunately, at that point of time, 

the land being remote, and the area being 
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underdeveloped, was not challenged by the then 

owners. 

16. Respondent states that this impugned pond

is not in the records of Village/Gavthan Map, Irrigation 

map, Water Resources Department Map, OR is not 

recognized by any relevant statutory for its presence 

OR usage as pond OR waterbody OR environmental OR 

ecological importance. 

17. Respondent states that it is admitted fact

that this is private land. There is no record to show that 

there was any public interest, access, approach, usage 

to this private and/or the pond on it. 

18. Respondent states that even in CIDCO map,

the area of the pond is showed. But there is no mention 

anywhere as to whether this accumulated water in 

pond was only temporary in monsoon due to water 

logging in the area as no proper storm water drainage 

system was there. In absence of the depth of land, the 

volume contained in the pond, its quantity OR survival 

over the period also can’t be seen.  

19. There is nothing on record to show that

alleged impugned pond was serving any nearby 

neighbourhood, farms, society at large OR environment 

as the pond. It is not marked as lake, waterbody, 

wetland on any formal maps, with due verification. 
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20. Respondent states that no one other than

applicant who was the beneficiary has come forward 

and complained of any environmental inconvenience 

OR affecting their rights in the pond. 

21. As can be seen from the site visit of the Joint

Committee and the photographs taken by them, there 

is no pond now. There is no accumulated water OR 

traces of water being there. The land is mentioned to 

be flat. There is no leading nallah, river, stream which 

would feed the water to this pond.  

JURISDICTION OF HON’BLE TRIBUNAL 

22. Respondent states that this Hon’ble Tribunal

has the jurisdiction to entertain. 

a) the dispute which raises ‘substantial question

related to environment’

b) environmental disputes arising out of enforcement

of the implementation of the acts mentioned in

Schedule-I

c) disputes raised within the period of limitation

period of 5 years (i.e. after July 2018)

23. Hon’ble Tribunal has to ensure that all these

precedent conditions ought to be satisfied before 

entertaining the application. 
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24. Respondent states that this present 

application falls flat against all these preconditions and 

is hopelessly barred by limitation. 

25. There is no ‘substantial question related to

environment’ and measurable damage to environment 

OR society, as clearly elaborated in definition 2(m) of 

the ‘National Green Tribunal Act 2010’. 

DOCUMENTS REFFERING POND 

26. Respondent states that the mention of pond

has been a carried forward error in the following 

documents starting from the D.P. of CIDCO. This 

further continued in the records, as listed below. [The 

reason for such continuation is also mentioned in the 

bracket thereafter.] 

27. Applicant has not shown OR submitted any

document which mentions the physical verification was 

done to determine the presence of pond. As long as this 

error in documentation showing pond was not 

contested, the error continued. 

28. Respondent states that the error was not

affecting the earlier owner at Respondent No. 8. The 

error OR incorrect entry of pond was not practically 

affecting the present PoA Respondent, till it crept in the 

‘Environmental Clearance’ at Special Condition No. 6. 
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29. Respondent states that VVMC has already

conducted the site visit and confirmed that there is no 

pond on site. VVMC has also examined the Google 

Images on the Google Earth Time Line from December 

2011 also clearly shows that there was no pond on the 

site. The maps given by the applicant too does not 

show any pond. The various reference with respect to 

above in the sanctioned plan approval are as follows. 

[ Ax. 13, Building Plan Approval by VVMC dated 

22/02/2023, enclosed in JCR Page No. 336 to 342]. Page 

No. 346, Point Nos. 36 and 39 

30. Respondent states that it again submitted the

complaint and documents to VVMC which is the LPA. In 

response to that, after due scrutiny, legal opinion, 

personal hearing, site verification and ascertainment of 

the fact that entry of pond was the error that had kept 

in the D.P. published by CIDCO, the Building Plan 

permission file was sent to Additional Chief Secretary, 

Urban Development Department-1 (UDD-1), 4th floor, 
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Mantralaya, with the subject and supporting 

documentation as reproduced below for ready 

reference. Respondent states that all the facts were 

mentioned in it, which included the independent site 

inspection, verification and ascertainment done by the 

various relevant concerned statutory authorities. The 

remarks to that effect were incorporated in the letter 

sent. 
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31. Respondent states that the application for EC

was made by the Respondent for the EC as per the 

Revised Building Plan dated 22/02/2023. Respondent 

did not supress anything and hence candidly shown the 

non-existent pond, as a legacy error carried forward 

right from beginning. Respondent also said that this 

has been now recommended for correction in the DP 

and accordingly sanction has been given by the Local 

Planning Authority, which is VVMC. Respondent also 

stated that the recommendation has been sent to UDD 

for approval/decision/clarification if any.  

32. ‘Environmental Clearance’ by SEIAA 

Maharashtra dated 10/11/2023. [ Ax. 14 in JCR Page 
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No. 343 to 353. Extract of JCR Page No. 349, Point 6]. 

33. However, in response to proposal sent to

UDD, it clarified by letter dated 28/04/2023 addressed 

to VVMC that such powers are with the VVMC as the 

LPA and hence this ‘special condition’ below in the EC 

at No.6 stands complied. Respondent has the 

clarification of the UDD. 

ENGLISH TRANSLATION  BY ADVOCATE :  
“As per the unified development regulation and 
promotion plan 2020 Clause No. 2.5, under Drafting 
Error, errors on site can be corrected by the Planning 
Authority, after site inspection. As per that Clause No. 
2.5 required documents be checked and error can be 
corrected at your level as per rules.” 

34. Respondent states that VVMC has depended

on the two independent statutory authority panchnama 

and site verification reports. The same are categorically 

mentioned in the letter sent by VVMC to UDD. Further, 

VVMC has pointed out that this is drafting error that 

needs to be corrected AND there is laid down procedure 
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under UDCPR 2020 Clause 2.5. The entire procedure 

was followed and then, as and by way of abundant 

precaution, the recommendation was sent to UDD for 

approval. 

35. Respondent pointed out at the time of EC that 

there is no pond. Respondent further stated that this 

has been already objected before the Hon’ble 

Commissioner, VVMC at the time of sanctioning of the 

building plan. The sanctioned plan by VVMC was shown. 

The SEAC-II or SEIAA-Maharashtra doesn’t visit the 

site. Based on the papers submitted by Respondent, 

SEIAA observed that the impugned pond area shall be 

kept as it is, till approval/clarification is received from 

UDD. 

36. Respondent states that in response to that 

UDD has clarified vide letter dated 23 April 2023 that 

as per UDCPR 2020, such power is vested with the 

VVMC. As such the recommendation of VVMC has 

reached its finality and no more affirmation OR 

approval is required from any other authority, than the 

earlier recommendation and the building plans sanction 

of the Commissioner, VVMC. 

37. Respondent states that there is vast 

difference between the pond and the lake / lagoon / 

waterbody / reservoir. The pond is used to say 

accumulated water. It is generally temporary. It may 
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GOOGLE EARTH TIME LINE 

OF PAST IMAGES  

RED CIRCLE is project - July 2024 

 
NO POND IS SEEN IN THE GOOGLE IMAGE. In low 

lying area, the water logging can happen during 

monsoon OR after heavy rains till water is drained 

naturally. THERE IS NO POND OR LAKE OR WATER 

BODY IN IT FROM YEAR 2011. The reference to 

lake in documents was erroneous. Hence was 

required to be rectified by VVMC. Hence it was 

done by site inspection and verification.  

The Lake / Pond / Water Body can be easily 
seen 
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POST MONSOON - January 2018 

NO POND IS SEEN IN THE GOOGLE IMAGE 
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POST MONSOON - December 2013 

 

NO POND IS SEEN IN THE GOOGLE IMAGE 
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POST MONSOON - December 2012 

 

NO POND IS SEEN IN THE GOOGLE IMAGE 
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PRE MONSOON - March 2011 

 

NO POND IS SEEN IN THE GOOGLE IMAGE  
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The reference to POND in documents was 

erroneous, as legacy. It was not contested and 

hence the error continued.  

The present owner (developer) objected to it, 

based on the facts and site obsrervation from year 

2011. Hence was required to be rectified by VVMC. 

Hence it was done by site inspection and 

verification. 
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M/s. Sagar Developer/CE/UAN No.MPCB-CONSENT-0000174428/Indus-Id.211990 (22-08-2023 05:39:55 pm)
/QMS.PO6_F01/00 Page 1 of 8

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000174428/CE/2308001426 Date: 22/08/2023

To,
M/s. SAGAR DEVELOPER
S.No. 47, H.No.5, 7A, 7B, S.No.48, H.No.6,
10, 11, S.No.50, H.No.3, (Old),
S.No.47/5/7A/7B, 48/6/10/11, 50/3 (New) of
Village: Waliv, Tal: Vasai, Dist: Palghar. Your Service is Our Duty

Sub: Consent to Establish for Construction of Proposed Residential cum
Commercial Building Project granted under Red Catgeory

Ref: Minutes of 12th Consent Committee Meeting held on 02/08/2023

Your application NO. MPCB-CONSENT-0000174428
For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is  granted for  a period upto commissioning of

project or up to 5 year whichever is earlier.
2. The capital investment of the project is Rs.117.19 Cr. (As per undertaking

submitted by pp).
3. The Consent to Establish is valid for Proposed Residential cum Commercial

Building Project named as M/s. Sagar Developer, , S.No. 47, H.No.5, 7A, 7B,
S.No.48, H.No.6, 10, 11, S.No.50, H.No.3, (Old), S.No.47/5/7A/7B, 48/6/10/11,
50/3 (New) of Village: Waliv, Tal: Vasai, Dist: Palghar,Vasai,Palghar on Total
Plot Area of 26810 SqMtrs for Total construction BUA of 43094.57 SqMtrs
including utilities and services

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted

(in CMD) Standards to Disposal

1. Trade effluent Nil - -
2. Domestic

effluent
301 As per

Schedule - I
The  treated  effluent  shall  be  60%
recycled  for  secondary  purposes
such  as  toilet  flushing,  air
conditioning,  cooling  tower  make
up,  firefighting etc.  and remaining
sha l l  be  connec ted  to  the
sewerage  system  provided  by
local  body

ndry  MoMMoMMMoMovevevevevemmmmemmmmm nt)
tthehehhehehhe fffffololololollololololowiwiwiwiwingngngngng tttttereeeeeee
isisissis oooordrdrdddrdereererererererrrrereer:::::::

ssss grgrggrgrgrgrggrgrgrgrgrgrrrrrgrranaanananannananaaannaaa tetetetetetttetteteeteteet dddddddddddddddd foofooffofofoofofoofofooorrrrrrrrrrrrrr aaaaaaaaaaaaaa
eeeeeeevevevvvvvvvvvv r r rrrrrr rr isis eeeeararliliiiiiiiiiiiieeeree ......
he prprpprpprprprprooojooojoojooooojojojjooojjjjjecee ttttttttt iissssisisisiss Rs
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M/s. Sagar Developer/CE/UAN No.MPCB-CONSENT-0000174428/Indus-Id.211990 (22-08-2023 05:39:55 pm)
/QMS.PO6_F01/00 Page 2 of 8

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S1 DG Set (320 KVA) 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr
No Type Of Waste Quantity & UoM Treatment Disposal

1 Biodegradable waste 509 Kg/Day OWC Used as Manure

2 Non Biodegradable waste 762 Kg/Day Segregate Segragate & Handed
over to Local body

3 STP Sludge 15 Kg/Day Drying Used as Manure
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 25 Ltr/A NA Sale to Authorized party
8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.
9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary

NOC/permission from any other Government agencies.
10. PP shall install online monitoring system to the O/L of STP for monitoring pH, Flow,

BOD, TSS.
11. The treated domestic  effluent  shall  be  60 % recycled  for  secondary  purpose  such as

toilet flushing, air conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and connected to the sewerage system provided
by local body.

12. Project Proponent shall provide Organic waste digester with composting facility or Bio-
gas digester with composting facility.

13. Project Proponent shall make provision of charging port for Electric vehicles in at least
30% total available parking area.
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14. PP shall comply with the provision of Construction & Demolition Waste management
Rules 2016.

15. Project Proponent shall take adequate measures to control noise and dust emissions
during construction phase.

16. PP  shall  obtain  Environmental  Clearance  for  proposed  construction  project  from
component  authority  and  PP  shall  not  to  take  any  effective  steps  towards  the
construction without obtaining EC from competent Authority and PP shall comply with
the consent conditions and submit BG of Rs. 10 Lakhs towards compliance of the
same.

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 234380.00 MPCB-DR-19720 26/06/2023 NEFT
Copy to:
1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Thane II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

97200 222266/6 06/
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As  per  your  application,  you  have  proposed  to  provide  MBBR based  Sewage
Treatment  Plants  (STPs)  of  combined  capacity  340  CMD for  treatment  of
domestic effluent of 301 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as  toilet  flushing,  air  conditioning,  cooling  tower  make  up,  firefighting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 348.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.

y.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application,  you have proposed to provide the Air  pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S1
DG Set
( 320
KVA)

Acoustic Enclosure 5.00
HSD
80

Ltr/Hr
- SO2 38.4

Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The  kitchen shall  be  provided with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

tchennnn, EEEEE ttatatatiiininiiii g P
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed

Submission
Period

Purpose
of BG

Compliance
Period Validity Date

1 Consent to
Establish

10.0
Lakh

Commissioning
of the unit

Compliance
of consent
conditions

& EC
Condition

Commissioning
of the unit

Commissioning
of the unit

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Officer
at  the  respective  Regional  Office  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of
BG

Forfeiture
NA

BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV
Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C

Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  effluents,  air

emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  firm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage  system  shall  be  provided  for  collection  of  sewage  effluents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal
manholes.  No  sewage  shall  find  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

p p
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6 Solid Waste – The applicant shall  provide onsite municipal  solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

7 Affidavit  undertaking in respect of  no change in the status of  consent conditions and
compliance  of  the  consent  conditions  the  draft  can  be  downloaded  from  the  official
web site of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
10 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the

environment  statement  report  for  the  financial  year  ending  31st  march  in  the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant  shall  obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

This certificate is digitally & electronically signed.
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PARA NO. 2: TRANSLATION BY 
ADVOCATE

"As per the unified development regulation 
and promotion plan 2020 Clause No. 2.5, 
under Drafting Error, errors on site can be 
corrected by the Planning Authority, after 
site inspection. As per that Clause No. 2.5 
required documents be checked and error 
can be corrected at your level as per rules.” 
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